OPEN COURT

CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD BENCH
ALLAHABAD

Allahabad : Dated this 24th day of July, 2001.

Original Application No.B863 of 2001,

CQﬁHﬂ_;_

Hon'ble #r, SKI Naqui, J.M.

Hon'ble Maj Gen KK Srivastava, A.M.

Mlanoj Kumar Srivastava Son of Shri Awadh Bihari Srivastava B
Resident of Post Uffice Jalaun, District Jalau®. |

(Sri VK Gupta, Advocate)
T e* & * ® @ -ﬂpplicant

Versus

e —— e

1e The Union of India through the
Director General FPost Ufficer,
New Delhi,

2. The Chief Post Master General U,P., |
Circle Lucknow,

e The Post Master General Agra.

4, The Senior ouperintendent of Post Uffices,
JhEr‘Eit

e The Sub Divisional Inspector of Post Uffices,
Jalaun,

(Sri R.C, Joshi, Advocate)

e °* ° e e o ReﬁpﬂndﬂntS

O RDER (Or a 1)

8y Hon'ble FMir, SKI Nagvi, J.M.

As per his case, the applicant was engaged as
¢ Mﬁh -
u—BBﬁaafJﬁ;#%h Paid Waterman from from 11-3-1992, The
controversy is that as per respondents he worked for
two hours a day only purely on temporary basis and

after the order of regularisation dated 14-1-1993,

the allowances were paid to him on monthly basis as
admissible to casual labourers, Considering the work
load official allowance for 3% hours were order to be

fixed by memo dated p6-0#1-1993 to be paid w,e,.f. 01=7-1992
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but the emolument of the applicant continued to be paid

from contingency, He claims salary as admissible to work
bkt

for eight hours a dEK,_J was declined and, therefore,

he preferred OA No,1019/1996 which has been decided

by this Bench on 13-9-2000 granting an agpportunity to

the applicant to make a representation before the Senior
Superintendent of Post UOffices, Jhansi for regularisation |
of his services against vacant post of Class 'pP'. The

v applicapt represented accordingly and the same has been

decided vide Annexure-A-20 with the finding that his

eligibikity condition for regularisation of his services
against vacant post of Group ! wil]l be examined on his

turn, The applicant after having received this order

(Anne xure-20) researchedhis.eligihildfy and on having b
Crue (L hnes A, 2lece Saem fhah
ﬁnund—?hetéhe does not come within the zone of considerat-
for

ion/the cadre, he made another representation dated |

847-2001, a copy of which has been annexed as Anneéxure-=17

and has claimed that he be provided the service benefits

in accordance with the work load and duty hours per day,

2o We find some confusion crept up out of previous

litigation, the order passed therees and consequential

decision taken which could be clarified by fresh
consideration of the matter and, therefore, we decide

the JA with the following directions,

3 The competent authority in the respondents'
establishment is directed to decide the pending
representation of the applicant dated p8-7-2001, the
copy of which has been annexed as Annexure-A-17 to the
OA within eight weeks from the date of communcation of

this order, In case the request of the applicant is not
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acceded to, a detailed speaking reasoned order be 1

passed with reference to pefseswd rules in this

regard, The OA is decided accordingly with no
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Member (A) Member (J)

order as to costs,
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